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 OA3$8/06
Dt17.7.06
' Shri AK. Sinha, id. counsel for thie 3}5}3&3&1’. |
Shri Shekhar Singh, 1d. § C for the respondents
Shn RK. Choubev 1d. ASC for the respondenta, UPSC -

" Heard the 1d. counsel for the applicant ané Shri S, Smgh, 4. SC

‘ appearmg for the 1espondents State of Bihar and its oficers.

2. Issue notice to the respondents to show cause within four Wee[;sr of

the recmpt of notice as to whv this apphcatmn bhouldkb adnutted

Snn Shekhaz Singh, ld. SC appesl’mg for the Ispondents State wf, |

- Bihar subnntq that so for this sety of rewpondents is cor'emt.d he w
*ﬁimg wntten statement todav mdf m the offu,e Let 1t bso ﬁ}ed

4: 8o far other respondents are wncemed Shn R K. Qloubev 1d:
appeaxs for the respondent no 4 and accepts notice, hence ‘esh notice
ot be issued to him. So far the réspondents, Umon of Indi:and its off
are com,c,med notice has been received by the office of the emor 5{;

Counsel, heme notmeb to them need not be bsued

ulbe

ASC
need
cers

ding,

o5  Inso far as Respondent No. 6, State of Tharkhand and tl reqpon Hents

at 81 No.7 to 9 are comemed requmtes for i issuance of notb upon fhem.

M) s
by registered pest with : admow‘cqomeﬁf hP filed within thres v;rk;ng ztavg_

6 ~ Putup before the Reglbtrar for compleuon of pieadmgb 0]8.9.

1 S.N.?.N.th’il%EM;A3 - "  %@TW

mps.

06.




CA 2156

18.5.2(G6

- The id uo\ansel_frjr' the appiicéﬁt 1S pxeéen.t. Shri S’.Smgh, ld. 8C Vfor
the responazntQ St’aie'of Bihar 1s also present. W/s has been filed on behalf
of the respondents State of Bihar. No w.s. haé"bee11 filed ém behalf of the
Iesnondents "Eﬁion of India. As ordered on 17.7 2006 requ151tes have
aiready been filed and notn,es have becn issued fo the resnondcnt no.6 to 9

Listioni. 11 7000 for :,ommeuon of pleadmas onlli. 2606
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& ~ OA3180f2006
ﬂ Thur/23 08.2007
\p; an None for the apphcants
n . ‘

eQ J‘T F‘,/\’O‘: _ | . Shri Sarwesh Kr. Singh, ASC for the official respondents.

(b\\g\(ﬂ, — _ | Shri J.K. Karn counsel for the private respondents
| kS . JC to Shri Shekhar Smgh for State of Bihar.

g\; %\&\’ S Learned counsel for the ofﬁcxa] respondent submits that w/s is

going 1o be filed by tomorrow. Learned counsel for the applicants is not
 present though leamed counsels for the private respondenls are present

This case be listed on 03. 09.2007 for hearing on admission.

Shri Niranjan Kumar, id. counsel for the apphicant
Shri SX.Singh, id. ASC for the respondents.

Shri §. K Karn, id. counsel for the private respondent
Shri S.K.Dixit, Id. counse] for the private respondent

s

The id. counsel fo*r the applicgat states that i a simiiar moter, ie.
O.A. No. 82i of 2005 is fixed £6r neanng on admmsmn_ on il.?'.ZﬁQ‘?;_
therefore, this case may also he'listed on that date. | : o Y
Shri J K Kam, 1d. pbunsel for the private respondents states that on

30.8.2007 he has recpived supplementary petifion. He seeks some fime fo

- o

% Tief this
LB ERIY, L,

<

file teply to that. Ahe id. counsel for the anpncam; states that he wiil m:xt'
B

fieRss e stnd eTpuEREy Wi Eupps :-nvw,@ﬁmmwsmemmww*s s'

e

caer nder shee sapad-winderidd ey iikding on 11.9.2067.

fAmit Kushari IMiA] { Sadhna Srivastava JMLI}



- Shri Niranjan Kumar, ig. counsei for the apphcant
Shri S.K.Bingh, id. ASC for the remonaemq
Shri 75 Kam, id. counsed for the privale respondent
Shr 5K Dixit, id. counsei for ihe private respondent

The id. mumei for the appiicant stafes ¢hat in @ similar maer, 1.e

Cw"x Wo. 821 of 2 G5 is fixed for hearmg, on admission on 11.9.2067,

tneremn ihis case mav 3iso be histed on fnat daie.

bnri 3K Karn, id. counsel for the privaie respondents states that on

3G.8. {J 7 he has reut,waa smmiememaw rxemlon He seeks some fime 0

fie vesiv to that. The id. counsgl for tne applicant stafes fivat he wm 1ot

whic n ne has ﬁiea on 308 Z0G7 1,1\:: this

T

press ihe supniemenim’ petition

g.20G07.

agnna srivastava IvilJi

el g
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.[Amit Kushari}/M[A]

OA 821 of 2005 ,
Mon/03.12.2007 -

Shri N.Kumar, counsel for the applicant.

Shri Shekhar Singh, SC for State of Bihar. - i
. 'Shri Sarwesh Kr. Singh, ASC for Union of India.
‘Shri D.Mukherjee, for State of Jharkhand.
Shri M.P.Dixit, for private respondent.
Shri J.K.Karn, for private respondent.

By the last order this Tribunal had expressed desire to hear the

learned Sr. Staﬁding Counsel about the stand of the Union of India vis-a-vis_

the Annexures-3 & 5 to the application. It is submitted that owing to illness in .-~ % |

~ family the learned Sr. Standing Counsel was out of station and had'come back .

only today, hence could not preﬁare himself.
With consent of the parties, this case be listed on 06.12.2007

along with OA 318 of 2006.
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OA 318/2006

17. 01. 2008

Shri A.K. Sinha, counsel for the applicants
Shri S.K. Singh, ASC for the UOI.

Shri M.P. Dixit, counsel for pvt. Respondent
Shri J.K. Karn, counsel for pvt. Respondent.

The learned counsel for the respondents UOI submits that as per
previous query of the Tribunal ) instructions have been received, but since the
matter is already part-heard and it would take more time if affidavit by one of the
respondents is filed, he seeks permission of the Tribunal to file instructions as that
hage come. Permission is granted.

2.

Put up before this Bench as and when the same is available along

with OA No. 821/2005.

[ Amit Kusihfi UM[A]

srk. / .
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SO, - ,...__.,«..;_‘é.ﬁv Mb 2} M.C),(; R et 1 e b b et

' 0\0'\4'?& .
Dated @-1as26638 -

On the call of Bar Association, lawyers have decided to abstain fr_oml‘ |

- - working.

............................

Put up on [6:9:0%



: mvps.

OA3180f 06

26.05.2008
Shri A K. Sinha, counsel for the applicants
Shri Sarwesh Kr. Singh. ASC for UOI
Shri Shekhar Singh, S.C for State of Bihar
Shri M.P. Dixit & Shri J.. Karn, counsel for pvt. Respondents.

We find that the verification sheet column is unsigned bv the
deponent and there is also no column regarding the names and father's name and
which paragraphs are matter of record and which one is based on legal advice are
incomplete. Let the Central Government file a proper affidavit and serve copy
thereof on all the contesting parties so as to enable them to give their version of the

events also. List this case after six weeks along with OA 821 of 065.

[S.S;L\‘&%]M[J} [S. Prasad | M[A]

fcbs/

OA 318/06
Dated 5.8.2008

Shri M.P.Dixit, id. counsel for the applicant ,
- Shri S.Singh, Id. counsel for the respondents, State of Bihar.

The id. counsel for the applicant submits that a week
before he has received a supplementary written statement filed on
behalf of the respondents, Union of India. He seeks time to seek
instructions from the applicant. Prayer allowed.. List this case case
under the same heading after two weeks.

f Sadhnéwastava M{3]

{Am Kushari ;]M[A_]

3



21.08.2008

In view of order passed today in OA No. 821/2005 , list it on

03.09.2008 along with OA No. 821/'2005 under the samé heading.

1 Sadhﬂa’é/astava M3




i

.- OA318/2006 -
03092008 - R x

v ShriS. Ran;an, Id. counsel for the applicant.
. -~ - Shri 8.K.Singh, Id. counsel for the Union of India. .
Shn S.K. Dixit, Id. counsel for pnvate respondent. R
Shri J.K.Kam, Id. counsel for private respondents. ...
*  Shri Shekhar Singh, Id. counsel for the State of Bihar.

. ShriD. Mukheqee Id. ‘counsel for the State of Jharkhand. P

Wb

L
A request “for adjournment has been made on behalf of Sr:

- _Standmg Counsel Shri Ashutosh Ranjan Pandey on the ground that today he
- has taken over the charge of Sr. Standing Counsel, therefore; he has not
~* gone through the brief. However, learned counsel Shri S.K.Singh is present
- on behalf of Union of India and submits that on the direction of the Court;

~ he has already been filed additional written statement. Learned counsel on
+ behalf of pnvate respondents Shri M.P.Dixit has also filed reply to the

additional supplementary written statement. Shri M.P.Dixit, learned counsel *

~ for-the pnvate respondents is directed to serve a copy of the reply of

supplementary affidavit to Shri S.K.Singh during the course of the day. On

" request of Sr. Standing Counsel, we have adjourned the matter.

+  List this matter alongwith OA 821/05 on 19.09.2008 underthe
same heading. It is made clea_r, that no further adjournment shall be granted.

¥

[ Amst Kushari]M[A], . [Sadhna Srivastava]M[J] '~
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! OA 821 of 2005
with

OA 318 of 2006
Tue/16.12.2008

1

. Shri S.Ranjan with Shri A.N.Jha, for the applicant [OA 821/05]
Shri A.K.Sinha, for the applicant [OA 318/06]
Shri A.R.Pandey, SSC for the U.O.1. [OA 821/05]
Shri R.K.Choubey, ASC for the U.O.1. [OA 318/06]
Shri Dhruba Mukherjee, SC for State of Jharkhand[OA 821/05]
Shri Binod Jee Verma, SC for State of Jharkand [OA 318/06]
Shri R.K.Choubey, ASC for the UPSC [OAs 821/05 & 318/06]

Shri R.K.Singh with Shri M.P.Dixit & Shri S.K.Dixit, for
respondents no. 9 & 10. [OAs 821/05 & 318/06]

Shri J.K.Karn with Shri H.K.Karn, for respns. 11 to 16 in
OA 821/05 and for respns. 10 to 15 in OA 318/06.

Heard learned counsel for the parties. +
Arguments concluded.

Orders Reserved.
[Amif[ Kushari]/M[A] [S.Srﬁ?%va]/M[J ]

skj.
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